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Director Postal Services, ..., Respondents
Allahabad & dnother. RN

Hon, Johri, & .M.

By this application filed under Section 19 ;
of the Administrative Tribunals Act, 1985, the apﬁiicanttl
Nafasat Hussain is seeking a direction to be issued . Nt
to the respondents to change his date of birth from
5.1.,30 as recorded in his service record to 21,12.35 ’!'
on the basis of High School Certificite and for l
quashing the orders of his retirement issued by the
Senior Supdt. of Post Offices, Allahabad retiring him jj
with effect from 31,1,1988, : ;

28 The main grounds for making the prayer are
that his date of birth as recerded in the School |
Leaving Certificate is 21,12,35, He had submitted |
a copy of the same in 1952 but the respoendents have f
not corrccted his recorded date of birth, fhe?;égﬁal |
accepted his High Scheol Certificcte for censidering jé
his promat;:%?;?%}%gerk in which also his date of : 1
birth is shown as 21,12,35, When the applicant
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again agita ted the

b en rejected,

3% The respondents! case is thﬂtiﬁﬁ§r§ is

no mistake in the entry of the date of birth in the b
service record and the same has been seen by the _ 5??§f_
applicent at recgular intervals and he has verified .I“‘?
the entries by signing the same. Moreover if his ’ &
date of birth is taken as he claims he would have been l 1
less than 14 years of age at the time of entry in ;7'ﬂ
service and so could not have been appointed, | ‘

4. I have heard the leamed coumsel for both ;
parties and gone through the Service Racﬁrﬁ of the h}
dpplicant as well as the register ef"th&-Sahoala?- ,§ 

contalning the original of the School Leav ing-ﬁhrtlfica%&
on the basis of which the applicant is r@@;&séﬁ%iﬁg |
for the change of date of birth. Ch h&hiﬁﬁﬁ,; he

applicant a contention was rais&h

have been re tired in "”55? ’3.  The learned counsel
the respondents he£+ r repelled these contentiens

T ..r-. R TR

on the grounds Eh at n .'iii:-é_ representation was submitted
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heen able to seek enplayment in .1.949 as he wauld hgm

ié ' been onlyl4 years old then. ’tf
e 4 As far as the School Register is concern&d f; 2
the eniries show that it has been signed in the | f‘“ﬂr
year 1952, A number of pages with only names %ami ¥
some particulars with no signature were also féund ; ﬂ“
in the same., These blanks are not explained, The | 5} 5
- register containg names of those who entered the : .

school in 1943, It shows the applicant's date of -

birth as 21.12.35, According to this entry the
?EV// épplicant was only 13 years of age when he EEFﬁgj

e, R e R S e e R i e . e i i, ,._rJI’..__._.___..

4 the tenth class, a rather tender age fn;-:;-zac
class Xth, ' |
6% ‘The applicent joined service on 1,12

énd rose upto the pnsitian of As

has, however, not submi‘hﬁ‘:gﬁ ,J'.‘b,f
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result in change of date of birth, The reSpangﬂ-mw:'

-..

Th ’ _ ha ve denied thet they received any rapresentatiwn J'}
from the applicant in 19523 Se it is d:.ffic:ult :}

;,-.,

. to believe that the applicant made a reprdsentatian -;;

Gl
hub(it Wds not considered. If hedid make a represen-
tation, he should have pursued it to finality

but he seems to have never reminded the respondents

i
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.'

: | % pressed for its finalization™ Chothe other hand

| in his service record he hagbigned on the first ﬂ
: : page, where his date ofbirth is entered, on

following dates :-

i . 3
| e (1)  22/6.49
7 (11) |, 13%1¥ss

According to him he had représented in 1'95.2;'7;

@S5 5.1.,30 at the time of signing the SELmri_:
romptly
in 1955 and 1960 he' -should haveﬁaken r

ofconclusive action in regard to havin’g "E
changed but the pleadings show that Bi,@ﬁ
done by him. He allowed th& matier ‘l:@.:.‘ "'"‘f
finality by his repeated andorﬁement
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his appaintment clearly mentiﬁﬁs fﬁat tﬁe #g& féﬂ

19 years on his own statement and that by appearﬁn-

the doctor assessed him as 18 years. He has algna@

this certificate on 24.12.49., The certificate has i
been issued by the Civil Surgeon allahsbad. Eefare J;§:

his reculer appointment his Service Record shows
that he was engaged as a Casual Hand Postman on : :
21.3.49 and worked in this capacity at intervals

£ill his regularization, : %

S A submission was made by the learned

counsel for the applicant that, for the boy service,
the applicent will not be entitled to ceunt it as

qua lifying service but there 1is no endorsement

in the Service Record to show that there was any

e riod of boy service which has been deleted from
qualifying service for calculating retirement benefits.
As a matter of fact the short spells between 21.3,49
aid 21.10.49 during which he worked in casual

capacity have alse been counted in the qualifying

service.,

Er In cases of changes of date of bir‘bﬁliﬁ‘ﬁ

a person has taken advantage by daclaring 91& air t‘t
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other age later. There is ne dbﬂb'ﬁ -Ehat ift :EE&.: ,
of birth was taken as 21.12.35 the appli&anﬁﬂﬁﬁufﬂl' #

.'I-
-_;

have been just 13 years and a few months old when he‘?“.’}
was first engaged in casual capacity on 21,3.49 and e 5
this would not have been possible. It would rather : e
support @ situstion that it was with an intention te |
seek employment which he would have normally not got,
that he declared himself teo be of 19 years of age when
he presented himself hefore the Civil Surgeon. Earliest %
d person can enter service is at the age of 18 years
and he can have a service span of 40 years upto
superannuation, The applicant entered sexrvice m

21,3.,49 and was retired on 1.4.88 so he has served

for 39 years. I consider this as a very good span

of cervice entitling a person to ecarn the maximum

pension possible, O©On the above considerations, the

application must fail, The applicant is net entitled

to the reliefs claimed,




